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RE. DEMAND FOR CALLING THE PRIME MINISTER
IN THE HOUSE — Contd.

MR. DEPUTY CHAIRMAN: Yes, further discussion on the 'Demonetisation of

Currency'. ...(Interruptions)...

oY TR IATA: T SUFITIT HEIS, F 379+ Wise i ITex & H1egH I I8
ST =T § b 3TR famraredl # frad el Rifdret € a1 wrgele 8, A 91 9ed &l /19,
39 o & SR 81 o T1ET?

Tl & M &, <ifhT g foran gon © fob IR SR ... (@agm)... g0l e IR
DI E| ...(TaHT). ..

MR. DEPUTY CHAIRMAN: Let me listen to that. ...(Interruptions)... Let me
listen to that. ...(Interruptions)... It is a point of order. ... (Interruptions)... Let me listen to
that. ...(Interruptions)... No, no, you have no business. ...(Interruptions)... Let me listen
to that. ...(Interruptions)... 1 don't agree with that. ...(Interruptions)... 1 have to listen
to that. ...(Interruptions)... No, no; I have to listen to that. ...(Interruptions)... No, no.
...(Interruptions)... After this,  will allow you to raise a point of order. ... (Interruptions)...
But you make them sit. ...(Interruptions)... Ask them to go back to their seats.
..(Interruptions)...

sft e FET: A AT * B (@A), A AN * Bl L (G A AT * A
Y E...(aHT). ..

MR.DEPUTY CHAIRMAN: No, please. ... (Interruptions)... No. ...(Interruptions)...
Please sit down. ...(Interruptions)... No placard. Put it down. ...(Interruptions)... Put it
down. ...(Interruptions)... No; please listen. ... (Interruptions)... Hon. Minister, Mr. Naqvi,
...... (Interruptions)... No, please. ...(Interruptions)... Mr. Naqvi, hon. Minister, I have
...(Interruptions)... Please sit down. ...(Interruptions)... Listen please. ...(Interruptions)...
You sit down there. ...(Interruptions)... 1 have not allowed you. ...(Interruptions)...
Then, you come here. ...(Interruptions)... See, I have allowed Mr. Naresh Agrawal. Mr.
Naqvi, you ask your Members to sit down. ...(Interruptions)... Go back and sit down.

...(Interruptions)... No, you cannot do this. ...(Interruptions)...

sft 3V It A 3 AN DI BB H DY 3MMY B ... (FAYT)... ST F& & e
TR ... (FGHT)....

MR. DEPUTY CHAIRMAN: Treasury Benches cannot do this. I cannot tolerate that.

...(Interruptions)... Treasury Benches cannot do this. I cannot tolerate ... (Interruptions)...

*Expunged as ordered by the Chair.
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[Mr. Deputy Chairman]

Why should you create problem for me? ...(Interruptions)... 1 have allowed Mr. Naresh
Agrawal. You sit down there. ...(Interruptions)... It is with my permission that he is
speaking. ...(Interruptions)... Yes, Mr. Agrawal, what is your point of order? Tell me.

...(Interruptions)...

sft TRE SMaATe: SUMHMRT S ggarg| HEIGY, Addl Sff IS * o I
...(TTHT)....

AP B AT & ST HAl JAT GG B HATO ™ F g w3
(3 IR 37T AHa): STGHIIT HEIGd, A1 TS 411 AR 37are Sff Terd arel

T Bl ...(™9YT).... It is very objectionable. ...(Interruptions)... It is very objectionable.
He said that the hon. Members are * ...(Interruptions)... We have a very strong

objection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me understand. ...(Interruptions)... One of you
speak. ...(Interruptions)...

i} AR AT AHA: T Tl I 2 Bl ... (FAM).... T * T2 B .. (Tae™)....

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Hon. Lady Member,
listen. ... (Interruptions)... No, please. ... (Interruptions)... First of all, I have not understood
as to what your objection is. One of you say. If all of you say, I can't understand.
...(Interruptions)... Yes, Mr. Minister, what is your objection? ...(Interruptions)... Let me
listen. ... (Interruptions)... Others keep quiet. Let me listen to him. ... (Interruptions)... This
is indiscipline. ... (Interruptions)... Go back to your places. ... (Interruptions)... Yes, what is

your objection? ...(Interruptions)... No, please. ...(Interruptions)...

3l &R AR Thdl: IR, AR AR 37 AR JATe Sff 7 Pal 2 {6 A
it Rad Hrad €, T * §vaR €, * ANT €1 ...(=auT)... This is very objectionable. He said
that these Members are coming * here IT1 Y *Jr R E, * AR ...(T9YT ).

MR. DEPUTY CHAIRMAN: Okay. I have understood. ...(Interruptions)... 1 have
got the point. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, this is very objectionable.
...(Interruptions)... 1 want the hon. Member to apologize. ...(Interruptions)... 1 want an

apology from him.... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have got the point. ... (Interruptions)...

* Expunged as ordered by the Chair.
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SHRI MUKHTAR ABBAS NAQVI: It is a very serious issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Naresh Agrawal, please remember, every Member

in this House is an hon. Member. ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, 1
don't think he has said that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Let me correct. ... (Interruptions)...

S} TR AT AT STAYTIRT HEIey, H fp<qt Y vt 1 * H¥aR 81 haT1 2l
...(TAYT). .. 3T WS faar ) .. caaaem)... §9 sl ordt 1 * 781 %ar 2l
...(FA).... T AR FHIT SR & ... (FGET)....

MR. DEPUTY CHAIRMAN: If you people don't allow me to run the House,
who will allow me? ...(Interruptions)... Then, you do it. ...(Interruptions)... Okay; then
you do it. ...(Interruptions)... 1 will deal with it. ...(Interruptions)... 1 know how to deal
with it. ...(Interruptions)... No; you keep quiet. ...(Interruptions)... Now, you keep quiet.
...(Interruptions)... Keep quiet. ...(Interruptions)... Go back to your seats. Keep quiet.
...(Interruptions)... Shri Naresh Agrawal, every Member in this House is an honourable
Member. You cannot address any Member in a demeaning or derogatory manner.
The word * or * is expunged. Now, what is your point? ...(Interruptions)... Sit down.

...(Interruptions)...
SHRI ANAND SHARMA: Sir, I am on a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. He is already on a point of order. Let me

complete that first. ... (Interruptions)...

st TRT IATA: AT SYFHTART SfY, 3T proceedings faxgar iforg, #+
proceedings ¥ P8l T8I HET Al ...(g9YT ). # gg 72 oI i {6 3 @ & =i
fIetry? ...(caaam ). ..

37t STHUTARY: 3R T8 A1l ... (aET). ..

sft TR ATS: IRE  * DI T I2 B ...(TAY).... TIRIFE F qMER, * THH
T BT R MY B ... (ALT).... T I ol BT 2 ... (FGE)....

it SuwuTafcr: AR VAT 7, A1 § S .. (@EUTH).... 3R 1e § 1 expunged B
If you have not said that, there is no problem. ... (Interruptions)... Tel, T 3 forg an
qHeAI g7 ...(AYH)... § ST ...(@ILH).... If you have not said that, there is no

problem. ...(Interruptions)...

* Expunged as ordered by the Chair.
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Y T AT : STAUTYRT ST, 8H DT 2,000 BYF A1 I &) uferfe frera 2

MR. DEPUTY CHAIRMAN: If you have not said it, there is no problem.

...(Interruptions)...

37t IR AT TH SAH Tl T HET 272 TAB] e H AT BT ISl Hll Fyera
2, ¥ 2,000 9 I & ...(FIHH)... BH I B8 I © b gD 913l I I T2l Bl
.(FAIF)... H T 396 9 § I @ gl ... (FAUM)... I ITDI eI A8l B
..(TAY).... § 1 §7b Ut H 91l <81 g ...(FaY™).... H§ Al $8 I8 § [P da g1y,
HAT 913U ...(FAYT)... & dl MUY ISl Had & b Ia-1-9<1 13T ... (FGEH)....
319 G& &1 219G B ...(FAH)... 7T I8 Bl © ...(FAL).... 379, 3T I8 Hal
&, H g e o & fFremrgell § 59 89 ygd €, A1 994 I8 a1 gai & b =R &1 ar
ABR 2, YOI PR &1 ... (TAIH)....

#t FAHTE FHEGNHS MEA ([ORI): 3T TR B AMRBR T Bal o 872
..(TAYT)... MY AT G & A Bl ...(FIHF)... MY ATGR T FEl <d 82
...(TaHH)....

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... That part is over.
Expunge &1 3T, BISI| ...(@@HM)... expunge 81 71, 3T IS ...(TAEM)... S $&
T 8, I8 expunge B 11 ... (). 39 AT 43T ... (FIEH)...

St ART AT 37T TN B ST fb Fae U=l 5,000 9 B AT &, I Y
GRI B1 ST, gU=md 96 S| .. (ae). ..

it STuTafy: R B2 ...(GE). .

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): Sir, this is more objectionable. ...(Interruptions)... This is
more objectionable. ...(Interruptions)... Sir, as you said, every Member in this House.

...(Interruptions)...

U A e 3179 7 AT, g6 < S .. (aasm)....

SHRI MADHUSUDAN MISTRY: Sir, why is the Minister speaking?
...(Interruptions)... Who allowed him to speak? ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: I am a Member of this House. ... (Interruptions)...

I am a Member of this House. ... (Interruptions)...
SHRI MADHUSUDAN MISTRY: Who asked you to speak? ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: The Chair has permitted me.
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SHRI MUKHTAR ABBAS NAQVI: The Chair has allowed him.
MR. DEPUTY CHAIRMAN: Yes; I allowed the Minister to speak.

it IpTeT FAASH: STAHTYRT SfY, Y= 1 BT oY -a™F Y A1fad H= & 1w R
DI I e b MY AT 5,000 BRI, AT T TG U B TG, IAD forq § 91 e {5 &9
&1 Wl & forg 12T o1t 1 89 9t W9 I8T iR 9il1 o & forg =121 ormdl 21 .. (caaerm ). ..
BT IR B U AR, Sl 31T &, T8 THIST § BIH Hxeh 37T B ... (AL)... T8 FHST 3
-9, U= -U=d N ATl db B B AT 8l ...(FFH)... 98 39 9 & fo1g 781
3IRAT Bl ...(FAY)... TT derogatory remark &, SHBT expunge BT ATRY, 3T B
expunge HRAT JITY| ... (TALT). .

# Sgqumf: b o< b Y HIS T8l o &, 94 M BT & (Y A &l
...(9YT)... That is over now. What is your point, Mr. Naresh Agrawal? Tell me.

Otherwise, I will stop you.

7} T AT : SUGHUTYIT SfY, H 1 ST Y §1 HE I8 § b 84 AN daq1-9<1 b
fore =1t oy 1 ....(aem)...
sft w3 wfere (U119 STAHTRT ST, A S B JIYATT HR B & ... (D). ..

oY RN AT BF AT USTSTSN & WY H 3MY 8 3R ST Pt HdT BT 18 Bl
...(TTLT). ..

sft STHHTIRY: 3177 AT, JTTDBT FAT HEAT AT? ... (IGET)....
sft TR SATS: SUFHURT S, H I€ &8 BT AT ... (FIEH)....
it SoRpuTafer: T HEATR?

sft AT IATE: SUQHRT Sfl, H I8 Hg 81 A1 b 39 Frawmaet & 9 3§ <
ST ... (FFEH)... 9N SHR 39 RR DI &l ...(TAIH)... 3T SHH] Hel 9 IoT
R .. ae)... Frm o 7 g7 ot faan € f <19 wvmafy ar Suavmafy 9eR w e
...(TAHT). ..

sft STHHTIRY: 1 9 H FIT B2 .. (AQHT)....

sft va wferss: FgT 9t Servad 93 I .. (auT). .

sft X1 IRTATA: Y W YN T, B AN SIS &l ... (FE)....
sft STHHIRY: e 9 T 7, TATSYI ... (AGHT)....

it AT AT ISTFHTIRT SN, St 9 H AT o 2 1 T qumafey R o= 2
BRI, ITFHIRT 1 TR R 7181 81, O IR WR Sl W Yo ffIaRT 981 81T, 6!
A1 981 ATBR BRI, ST FHURT BT 8, (ST TIRAT D1 81 ... (FGEH)....
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Why do you object to
this? ... (Interruptions)... Why do you do this? ... (Interruptions)...

i} AT 3vraTe: S, 3§ 1 IST 9% $E BT § (& I ST & 3R &H AT Sersle!
Bl ...(ITH).... 3T 9 AN 96 S8 R, H I8 &g 81 A1 {6 19 a9 ... (qgaum)...
39 39 R W MU B! ... (SHIEH)....

sft IS TR (FTRIES): I WAl A% & Bl S| ... (GET)... AT /AT el of I8
27 ...(TIU). ..

sft Suwumfy: oW 39 BIfSUl ..(aagm)... 9 SS9 udus wx fear Bl
...(F9YT).... | have expunged it. ...(Interruptions)...

sft IR AT 319 S 9 R W1 MU 2 b SR € .. (aaeT). .. §H RIT N2
...(CTAT)....

Y STl diferg, difem

sft TR IRMATA: R, {1 39 BRI &l 9 Bl 91 B! ... (FFE)....
i} SgqHTafar: 379 ifery)

i} %1 AT b 519 AR AP,

it SuTafay: S B1 $feTY RIT? So what? ... (Interruptions)...

S} IR AT 3T WBR BR B & b AR AABR TR P &7
Y SumTafy: B

i} T 3raTe: A1 fR &H AT A/ AR IR © % ger w3 Sft  gensy, af TR
T FTET AL SN2 ...(TAYT). .. AR AIBR TR BT &l ... (FIHH)....

MR. DEPUTY CHAIRMAN: Now, listen to me. ... (Interruptions)...
it FReT SrraTe: TR R Bl TR B ... (SHAUT). ..
MR. DEPUTY CHAIRMAN: No. ...(Interruptions)...

sft R ITETA: MY G DI T o A ... (FALH).... IF T & IR W
...(TIUT). .. TE AT WIS 3T TSN Bl ... (FIU)....

sft Suwwmfa: TR S Okay. ...(Interruptions)... Your point of order
...(Interruptions)... 4 QI ...(TAH)... Let me ...(Interruptions)... What are you doing?
...(Interruptions)... 1 will take action against you. ...(Interruptions)... 1 am telling you.

This is a point of order which I have to deal with. ...(Interruptions)... This is the House
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with some dignity. ...(Interruptions)... Naresh Agrawalji, I heard your point of order.

...(Interruptions)...
sft v foarY (SR UQEn): W) .. (agm). .

MR. DEPUTY CHAIRMAN: I will tell you. ...(Interruptions)... Nareshji, you
were raising it yesterday, and today also. As you said, while presiding over the Council,
the Deputy Chairman or any Vice-Chairman has the same power as the hon. Chairman

according to Rule 9. It is correct; it is given here, But powers are subject to rules.

3ft TR SCTS: YBT BT [oIAT B, 'subject to rules'? ...(TGHT)... Fra#Tach § wal
foRaT 87 ...(IHM)... T silent Bl ...(FTHT)... IE silent Bl ...(TIEF)....

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... I agree to it. But let me say.
Ifthat is so and if that part is silent, it is a grey area. That is your point. Then the convention
is that if a particular subject is discussed, the House has every right to demand that the
concerned Minister should be here. As far as the Chair is concerned, this discussion on
demonetization is a subject matter coming under the Finance Ministry. If you ask that the
Finance Minister should be here, I am ready to ask him. The Chair has no business to ask
...(Interruptions)... That is what I am saying. ...(Interruptions)... Why do you intervene?
...(Interruptions)... 1 am doing my job. ...(Interruptions)... If you tell me to ask for any
other Minister or even the Prime Minister, I cannot do that. There is no convention for that;
there is no rule for that. ... (Interruptions)... So, we start the discussion. ... (Interruptions)...
I would like to say one thing more. ...(Interruptions)... This morning also in the din, I
asked Shri Yechury how he presumed that the Prime Minister would not come. My request
to the House is to start the discussion; Prime Minister may come. ...(Interruptions)... How
do you say that Prime Minister will not come? ...(Interruptions)... How do you say that

Prime Minister will not come? ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, since you have taken my name, please permit me

for one minute. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Mr. Yechury is

saying something. ...(Interruptions)...

SHRI SITARAM YECHURY: I told you in the morning in the din itself, Sir, that
in this instance the announcement was made by the Prime Minister, not by the Finance
Minister. That is number one. ...(Interruptions)... And, therefore, you have right, as the

Chair, to ask the Prime Minister to come. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: That is your argument. ... (Interruptions)...

SHRI SITARAM YECHURY: Yes; that is my interpretation. ...(Interruptions)...
Secondly, the debate has already begun. ... (Interruptions)... In that whole day of debate,
Prime Minister was not here. ...(Interruptions)... We are saying, let the Prime Minister

come. ...(Interruptions)... Then, resume the debate. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Resume the debate. ...(Interruptions)...

SHRI SITARAM YECHURY: We are all ready; let the Prime Minister come.

...(Interruptions)...
37 YR T Al IR ... (FALH). ..

MR. DEPUTY CHAIRMAN: First you ask your Members to go to their places.
Then you speak. You are a Minister. ... (Interruptions)... Why do you have to do like that?

...(Interruptions)...

2 Y&R FER Ahd1: AR, S (STH R B, I [SEBIT Bl Y& HRI8Y 3MR
99 ST 9l AT IS BEAl a18d 8, d 37U+ 91d Bl ifh I8 Teli=ar & 1, S
AT HYTQTY ©, S5 A1 BT A1 ....(@EHH).... 89 o1l & 6 -, §-5 4 o
& I B4 S WY 91 BBl 8, I dIi DI B Tl b A1, AT b A1 Bl 3R I
Fedl, Al G GATo WU F Tl Hed 741 & foy &, f$ae & oy 7, f$wpe & forg 2
3R & fSde-fEwper 4 9 <2 €, A1 <% H SHST A4 I8 SN @1 © fF 89 g9 W
e 81 A18d, fS¥heM el ared 3R $el 9 el I8 HASl Sl X8l © &b I8 Y&l Alcdal
BT T8 8, afch HTel 8 @l AThda! & JE@Ihd 81 T8l 8, I8 I T8 Bl ...(FauT). ..
W, EST\P[ IIsT 98 € f& 7@ weede .(F9Y).... Sir, Mr. M.J. Akbar has a small

statement to make. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is another subject. I will come to the statement

later. ... (Interruptions)... Yes, Mr. Anand Sharma, what is your point of order?
SHRI PRAMOD TIWARI: Sir, I have a point of order.

MR. DEPUTY CHAIRMAN: You have no point of order. Your Deputy Leader is
speaking. Sit down. He has a point; you have no point. Yours is point of disorder! This is

point of order. Yes, tell me what is your point of order.

SHRI ANAND SHARMA: Sir, this morning also, I had raised a point of order.
This was about the Constitution and the law of the country, and the Government must
listen carefully, rather than interrupting. We have started a discussion in this House and a

debate. It has to be eventually taken to a logical conclusion.
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Sir, as per the Constitution, the Monetary Policy is the domain of the Reserve
Bank of India. It is the Reserve Bank of India, which gives directions to the banks -
public sector or private sector banks. Now, on 8th of November, an announcement was
made through an address to the nation by the hon. Prime Minister. After that, the
citizens of this country, whether a housewife, a student, a worker, a trader
...(Interruptions)... g oifoTg, 3 hERIINI TE 2 ...(F9YT).... That is for the Chair to

decide. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is for me to ask. You cannot do my job. Then,

one of you should come here, sit and do it. Don't do it from there. ... (Interruptions)...

SHRI ANAND SHARMA: People have been denied access to their own money. So,

the Constitution has been violated. Since the Monetary Policy ...(Interruptions)...
SHRI SHWAIT MALIK: Sir, this is not the discussion. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Let me understand. ... (Interruptions)...

SHRI ANAND SHARMA: Since this was announced by the hon. Prime Minister,

...(Interruptions)... we are justified in asking ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I do not agree with this. I allowed him a point of
order. If you do it, I will take action against you, Mr. Shwait Malik. You have no business
to do it. It is the job of the Treasury Benches to ensure that the House runs smoothly. For
the first time, I am seeing this kind of a disturbance with Treasury Benches themselves
coming and creating a problem, and to the Chair. [ am very sorry. Yes, Mr. Anand Sharma,

what is your point of order? ...(Interruptions)...

i YEAR TR Tehdl: R, TIR &I TR% A 9 TRE ... (FAIM).... H ATH] A8 5
..(TALT)... RIS 7 aed & 5 fSwhee 71, 3 disturb &I HRAT a8 &
..(AET)... I F1Ed B % ==t 8 ..(caum)... 39 W 9af 981 81 3@ 8, sa A AR

Sl B ...(au™). ..
MR. DEPUTY CHAIRMAN: Sit down. Whatever may be the discussion, a point of

order is always allowed and replied to. I am doing that. I have to decide. Nobody else can

decide that ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Point of order under what rule?

...(Interruptions)...

SHRI ANAND SHARMA: Sir, my point of order is under the Constitution. The

Constitution is supreme.
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MR. DEPUTY CHAIRMAN: What is your point of order?

SHRI ANAND SHARMA: Under the Constitution; as I have said, the Monetary
Policy is only the domain of the Reserve Bank of India. There has been a departure from
that. On 8th November, the Monetary Policy was announced by the hon. Prime Minister.

Since it is a fundamental departure...
MR. DEPUTY CHAIRMAN: What is your point of order?

SHRI ANAND SHARMA: The point of order is that since a departure has been

made from the established Constitutional norms, and the Parliament being in Session...

MR. DEPUTY CHAIRMAN: You say that the Constitution's Article has been

violated. Tell me as to which Article of the Constitution has been violated.

SHRI ANAND SHARMA: Yes, Sir, regarding the Reserve Bank of India and the
Monetary Policy.

MR. DEPUTY CHAIRMAN: Yes, the Constitution is with me. Tell me which
Atrticle.

SHRI ANAND SHARMA: Please take that out, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Which Article is violated? ... (Interruptions)...

SHRI ANAND SHARMA: Just get me a copy of the Constitution, please.
...(Interruptions)... 3T g4 frsTar |1 .. (FaYT9)....

3t IR HREISY Bl BT g8 < &Il ...(FAYM)... which Article is

violated? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, one is the RBI Act, Section 26 and Section 27

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is the RBI Act. ... (Interruptions)... You said that
the Constitution has been violated. Which Article has been violated? ... (Interruptions)...
Please cooperate. ...(Interruptions)... Let me deal with this. ...(Interruptions)... When
somebody is saying that an Article of the Constitution is violated, if the Chair does not
respond to that, who will respond; tell me. It is my duty; it is my job. If he is saying
a wrong thing, I have to say that it is wrong; otherwise, I will have to answer that.

...(Interruptions)... Sit down. ... (Interruptions)... Let him say which Article is violated.

7} T IAT: SRS A 50 A& Dl BIIA 1 D UG &1 & iR RoTd b
S & & I & d8d 91 5l ... (TIE)....
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MR. DEPUTY CHAIRMAN: You please sit down. ...(Interruptions)... Mr. Anand

Sharma. ... (Interruptions)...
SHRI ANAND SHARMA: [ am coming to that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, you raise it Ilater.

...(Interruptions)...

SHRI ANAND SHARMA: No, Sir. ...(Interruptions)... 1 am coming to that, Sir,

...(Interruptions)... Just a minute, Sir. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, till then, please permit me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Mr. Anand Sharma, there

is no time. You can raise it tomorrow. ...(Interruptions)...
SHRI ANAND SHARMA: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is no time. ...(Interruptions)... Have you found

it out? ... (Interruptions)...

SHRI ANAND SHARMA: I am talking about the finances of the States and the
Monetary Policy, which is the exclusive domain of the Reserve Bank of India. The

Parliament of this country functions under the Constitution.
MR. DEPUTY CHAIRMAN: I agree with you. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Parliament, in exercise of its legislative powers
has enacted the Reserve Bank of India Act. Sections 26 and 27 of that Act have been
violated by the Prime Minister of the country. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. That is a political issue. ...(Interruptions)...
That is not a point of order. ...(Interruptions)... Let me tell you that it is not a point
of order. It is a political issue, which you are discussing. It is not a point of order.

...(Interruptions)...
SHRI ANAND SHARMA: Let me just conclude. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: It is not a point of order. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the summons had been issued by the President of
India to convene the Parliament. ... (Interruptions)... This announcement was made after
the summons had been issued. Could this announcement be made after the summons

were issued? This is my point of order. ...(Interruptions)... Whether the Prime Minister
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was right or he should have waited for the Parliament Session to begin to make this
announcement in this House. ... (Interruptions)... Please see this, Sir. Summons had been

issued. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I got your point. ...(Interruptions)...

SHRI ANAND SHARMA: Once the summons have been issued,

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have understood your point. ... (Interruptions)...

SHRI ANAND SHARMA: When the summons were issued, that too, with the

permission of the President of India, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, I have only to ask you to show
me which rule in the Rule Book or which provision of the Constitution has been violated.
Then, I can give a ruling. Since you have not said that, I am not giving the ruling. You

have not said that. ... (Interruptions)... Now, Mr. Tiruchi Siva.
SHRI PRAMOD TIWARI: Sir, what about my point of order? ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, I want to be a bit serious. The country is facing...

...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, I should not be denied. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Siva, are you on a point of order?
SHRI TIRUCHI SIVA: Yes, Sir. It is under Rule 258.
MR. DEPUTY CHAIRMAN: Please be specific. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, I am always very specific. The country is facing an
economic crisis. The agriculturists are not able to sell their products. Everything is getting
perished. Sir, the flowers, the fish and the eggs which they have produced for the market

are getting...
MR. DEPUTY CHAIRMAN: That is not a point of order.

SHRI TIRUCHI SIVA: I am coming to that, Sir. The cooperative banks are totally
shut and nobody is able to withdraw money. After this decision announced by the Prime
Minister on 8th November, we started a discussion. We are asking that the Prime Minister

should be in the House to listen to the debate and respond. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: I asked you to start a discussion and wait. Why don't

you start? ...(Interruptions)...

SHRI TIRUCHI SIVA: One minute, Sir. You said that. We do not want to presume
that the Prime Minister will not be here. But the discussion went on for the whole day,
Sir, Many Members spoke here, but the Prime Minister was not here. So, we had an
apprehension that he may not turn up during the whole debate, So, we feel that the Prime
Minister, who has made the announcement and is responsible for the financial crisis now,
should be in the House, as he has the moral and legal bondage, listen to the debate and
respond. That is only thing. ...(Interruptions)... Kindly ensure that, Sir. When you can
request the Finance Minister to be here, you can also request the Prime Minister in the

interest of the nation and in the dignity of the House, Thank you very much. That's all.
MR. DEPUTY CHAIRMAN: Let me start the discussion now.
SHRI PRAMOD TIWARI: Mr. Deputy Chairman, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, let me start the discussion now.

...(Interruptions)...
SHRI PRAMOD TIWARI: I am, raising a point of order, Sir.

MR. DEPUTY CHAIRMAN: What is this? Okay. You first say which rule is

violated.

SHRI PRAMOD TIWARI: Sir, I am first going to say, please read article 74 of
the Constitution of India. It says, "There shall be a Council of Ministers with the Prime
Minister at the head to aid and advise the President who shall, in the exercise of his

functions, act in accordance with such advice."
MR. DEPUTY CHAIRMAN: So what?

it yie forar: IR, o9 MfEawar B, A1 H afcehd gar faaml Now, let me

explain this, Sir. ...(Interruptions)... Let me explain this.

MR. DEPUTY CHAIRMAN: You tell which article of the Constitution or which

rule is violated. Have you got something to say?

it weie forart: IR, aNfEder 74 & Ted § 3MUA b a1 el aredl § & gfd
A1sH e SR &1 7S BT € ...(FaU)... 3AfY 36! VSarsy & AR &
ufSiee Vde oRd & ..(@auM)... ufsiagfed g o wigw e giar 81 @l 4fe
ursH fAfer 9 999 @1 vsd R 7, fod fafrex @1 59 wifve 8 wws
...(ATET)....
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MR. DEPUTY CHAIRMAN: There is no violation of any rule. ...(Interruptions)...
SHRI PRAMOD TIWARI: Let me finish, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You say which rule is violated. ...(Interruptions)...

You are saying 'polities'. ... (Interruptions)... I am not here to. ...(Interruptions)...

st yHIE foardt: W), WR_1 I8 HE1 € {6 9RT WRAR & Udh 731 DI 4 9T B
ST B A | gAfTy 8T et 81 off -- § ST St &1 M of 8T § -- Hiifd 376 I
500 T 1000 & AIC I d pay AT AEd Al ... (FFF).... AR, AR TWEHR & TH
Bfde FH & A8 DI AT iU H off 3k 98 T8 <1 718, Rifdh 396 U 500 3R
1000 &% AIE | ...(FIHH). ..

MR. DEPUTY CHAIRMAN: Mr. Tiwari, I am not here to listen to a political

speech. ...(Interruptions)... Now, listen. ... (Interruptions)...

it yae foart: @ e fAfer 7 98 @81 f& 99 IRT R & TH J31 B
...(FAIT)...

MR. DEPUTY CHAIRMAN: I am not bothered ... (Interruptions)...
it v foramt: 519 U w1 & A1 U1 B1 VST ©, A1 <91 H 1 81 ST B?

MR. DEPUTY CHAIRMAN: Tiwariji, sit down. ...(Interruptions)... I am not
bothered about the politics of it. ...(Interruptions)... If there is violation of any article of
the Constitution or any rule ...(Interruptions)... No, no; you are making a political
speech. I am not interested in that. ...(Interruptions)... Sit down. ...(Interruptions)... 34
gfeu ...("AYMH)... Sit down. ... (Interruptions)...

SHRI PRAMOD TIWARI: This is a very serious situation, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tiwariji, nobody has said so far that any provision
of the rule book or the Constitution is violated. ... (Interruptions)... So, all points of order
are ruled out. ... (Interruptions)... Now, if you are not starting the discussion, I will call the
Minister for the Statement. This is the further discussion on Demonetisation of Currency.

I will call the name of the next speaker. ... (Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, call the Prime Minister first.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call the name of the next speaker. Shri Naresh
Agrawal, if you are not speaking, I will call the Minister for the Statement. Are you

speaking? Do you want to speak? You are the next speaker.
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it TR EETET: AT ST Sff, ot S I' 91 S off, @ |1 I yEa
Tehd! AT8d 7 39 W& H BT fdh demonetisation BT STATT ... (IGET)....

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Don't do this.
...(Interruptions)... Why do you do this? ... (Interruptions)... Then I am calling the Minister
for suo motu statement. ...(Interruptions)... Shri M.J. Akbar, the Minister of State in the
Ministry of External Affairs, to make a statement on the Prime Minister's visit to Japan
for the Annual Summit meeting on November 11-12, 2016. ...(Interruptions)... You can

lay it. ... (Interruptions)...

STATEMENTS BY MINISTERS — Contd.

*Re. Prime Minister's visit to Japan for the Annual Summit
Meeting on November 11-12, 2016

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M.J. AKBAR): Sir, with your permission, I lay the statement on the Table of the
House. ...(Interruptions)...

Sir, I rise to brief this august House and hon. Members on the visit of hon. Prime
Minister to Japan for the Annual Summit meeting.

The Prime Minister, Shri Narendra Modi, visited Japan on November 11-12, 2016
for Annual Summit meeting with Prime Minister of Japan H.E. Mr. Shinzo Abe. The
Annual Summit meeting mechanism had commenced in 2006, the same year when

India—"" Japan relationship was upgraded to Strategic and Global Partnership.

This was Prime Minister Modi's second visit to Japan, the first being in August-
September 2014. During that visit, the two sides had upgraded bilateral relationship
to Special Strategic and Global Partnership. Since then, the two sides have moved
purposefully to infuse greater content and substance to bilateral partnership. During the
visit of Prime Minister, visible progress was achieved across the three pillars of bilateral
engagement namely, strategic, economic and people-to-people. Ten agreements covering

diverse fields of engagement were signed during the visit.

Prime Minister's programme included an audience with the Emperor; interaction
with business leaders; bilateral discussions with Prime Minister Abe in delegation as well
as restricted format; signing and witnessing of bilateral agreements; Joint Press Statement
with P.M. Abe; official Banquet; visit to Kobe to see Kawasaki High Speed Rail facility;
official lunch by P.M. Abe In Kobe; and address to Indian community in Kobe.

*Laid on the Table.



